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The applicant is a Sub-Inspector (Executive) in
Delhl Police, By virtue of the present appllication, he
seaks guashing of the order dated 3.10.2002 and for a
direction to the respondents to consider and promote
Him Lo the Fank of Inspector tout of  turn

promotioni.

Z. The applicant contends that he had won & Gold
medal  in hammer throw. In terms of Rule 19(ii) Oeihl
Police { Promotion & Conflrmation) Rules. he is entitled
te  he consldered for out of turn promotlion in the guota

of outstanding sportsmen.

3. In the reply filed, the avplication has been

contested primarily on the ground that the applicant had
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hean anppolnted as a temnporary Sub Inapector (Execttive
on 2.12.8%. After hie appointment on sporis basizs, the
applicant had taken pait t Lo variols Natiohal games that
1% hammed Lhir ow even, It 12 nol diwputed that he has
woh val lous medals 1neluding ol medal in the National

Game<s held at Trivoendrum on 25,12.87.

", The <laim of the applicant had beern consldered
by the 5Scieening Conmittee unde the Chairmanshio of
Addl.Commis-ioner of Police and for out of  turn
gromolion to the ank of Tnspeclor (Fxecutiwvel) ob ad hoc
Brasis. The same was rejected an the Lechnical grouand
thal the competent authority had not approved <such

promotloie.

o From the above zalnd fact=. 1t is clear that 1t
is not disputed that the applicant hat won Gold medal 1in
the Nagllional Games at Mivandrum. kKuale 19 (11) of Delhi

FPolice (Promotion & Confirmatlion) Rules reads as undey -

"To encolrage oUbstanding cporbsmen., nar ks men,
ofTicer s who  have  zhown exceptlonal  Jalluntry wnd
devutlon to duty. the Commi-sion of Police may. wWilth
priolr permis<eion of Adminlstratoi, plomote zuch offlcor a
ton  the next higher rank provided wvacancies exist. Such
promolions shall exceed 5 pwrcent of  the vacancies
Likely Lo fall wacant in the gilven vear not in the rank,
Such piomotion =hall be tireated as ad hoc and will he
Fegular ised when the persons S0 promoted have
successfully completed  Lthe tralning coursze prescribed
lihe alower School Tratniag). 107 any. Far purpose of
senivr ity such orvmotses shall be placed alt the botbom
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wf promotion List drawn up for that yvear.,”

b. A perusal of relevant Rule clearly show at
outstanding spor tsmen  who have shown exceptional
gallantry and devotlon to duty can claim promotion
subject to availability of vacanclies. 5Such bpromotions
4%  per rule cannpot excesd 5% of the vacancies likely to
fall wvacant in the gilven vear.

7. The other contentions are not relevant fTor
disposal of the present application.

8. Cut  attention has been drawn to Standing Order
4 i=wued by the Commissloner of Police dated 8.12.89 to
contend that the applicant had won the wold nedal before
Lhe <wld standing order and the standing order would be
only  grospective in tetire.  FEven 1l 1t be so, keeping
in wiew Rule 19(11) of the Rules, referred to above, the
applicant had a right to be considered for promotion in
the: oubtztanding spoc tzmen gquota as contemplated under
the  said 1ule. Thetefrni e, the clalm of the applicant
cannot  be <cald to be rejected «lmply on the ground that
the ztanding order i< prozpective in hature.

9. Resultantly, we guas=h the impugned order and 1t
- directed that the olaim of the applicant stiould te
considered Tor  further promotioen ln  the outstanding
spor Lemen guota in pursuance of Rule 19 (11) referred to
abova. Conseguential benefit., if any, will alse be
accal ded to him,
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